IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

CHYJERAGAD SERCH ¢ AT HY SR e ki

f.iuNo, 128/96.

3. VYenkata Ramana

AND

1. Ths Sub-~Divisional 0OPPicer,
Telecommunication, Dharmayapranm.

2, The Telscom District Manager,
Anantapur. : '

0t, of iLrder: 2=-2-96,

.o Applican te

3. The chief General Manager, Talecam,

Doorsanchar Bhavan, Hyderabad,

' Counssl for th

[

fpplicant

"~ Counsel for the Respondent

CivAM:

+» Respondents.

<

Shri. X. Venkatassyara Rao0

- u ‘ 2
Shri. NeVs. Raghava Redqy,

Addl.CGSC.

THE Hol'dlod JosTICL SHRI W.HEZLALRI GAL : JICE-CHAIRMAN

THE Hied'BLE SHRI R.RALGARAJAN

......

MEMe IR (R)

;.4.'.3._



v

.

DA 128/96. Dt, of Order:2-2-96.

(Order passed by Hon'ble Shri R.Rangarajan,
Member (R) ).

The applicant was engaged as a Casual Mazdoor on -
13-4-92 under Raépmndent'Nu.1. He was continued in that
capacity till 30-4-93 and uas dis-engsged after that date.

Thereby he had completed 380 days of Casual Service.

24 This 0.A. is filed praying for a declaration that
the applicent is entitled for re-engagement as Casual
Mazdoor under the control of the Telecom District Manager,

Anantapur in terms of the various instructions issued by
) ]

the Director Genefal Telecemmunications and alse as per
Lr.Nn.TA/LC/1-2/III dt+21=-10-91 ard Lr.No.TA/RE/20~1/Rlas/
Corr., dt.22.2.,93 issued by the Lhief General Manager,

Telecommunications, Hyderabad by holding the action of the

respondents in net re-engaging him.as illegal, arbitrary,
AT
discriminatory and vislative of Articles 14 and 16 of the

I'd

Constitution,

3.  The applicant has to be preferred in preference to

fresh candidates from the open market, if there i3 we need

. for re-engagement for casual laboureres in future due to

o] ' ’ "

390
work load. As the applicant had completed only 227 days

W

of service which is not a considerable sesvice, thezabsensa

cannot be condoned.

L3 R ] 3.



4, In the result, the following direction is given @-

"The applicent should be
re-engaged in the same Unit
from which he was dis-engaged
last if there is work im future
in preferasnce to freshars from
the open market, In cass, if
the applicant is re-engaged in
pursuance of this direction,
nene who is already in Casual
garvice will be ratrenched."

| S. The Original Application is ordered accordingly at
the admission stage itself. . No order as to casts.d?/
C}Vﬁ\“fy‘__ﬁﬂif; )QQQAJLﬁvb
(R .RANGARAJAN) (V.NEELADRI RAO)
Member (A) Vice=Chairman f ﬁh

~S G
Dy.Reg ntrar(jral)

Dated: 2nd February, 1996, L5
Jictated in GOpen Court. B

avl/
Copy tos-

1. The Sub-~Divisional Officer,
Telecommanicat ion, Dharmavaran,

2, The Telecom District Manager,Anantapur,

3. The Chief General Manager,Telecom,
Doorsanchar Bhavan,Hyderabad,

4, One copy to Mr.K,Venkateéswara Ras,Advocate,
CAT Hyderabad,

5, One @ py to Mr.N.V, Raghava Reddy,Add1,CGSC,
BAT,Hyd.

6. One cepy to Library,CAaT. Hyd.

7. One spare Ccopy.

kku.
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TYPED BY : CHECKED BY.
.“ - .
COMPARED BY APPROVED BY
: IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYZLERABALL BENCH -AT PYDERABAD

' . THE HON' BLE MR.JUSTICE V.NEELADRI RAQ

. VICE CHAIRCMN//"

. . AND ' i

: THE HON'BLE MR.R.RANGARAJAN : M(A) .
Dated: -8\5—-1996

- | .. . . OKDER/JUIGFENT " - ! -

Admilted ang Interlm dlrectlons
issued,

_ : . - Allowéd, , : /
$ - ' : Disposed ~f with directions M K
: : Dismigsed. Q‘f‘* Vo 907}62? 2
Dismisged as withdrawn. '
Dismiss§d for’default.
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